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Frffad &= & ford s 997 Jadh & | T T AR

I5g HAT (F@AH THR),
JMEHRY |

UG A |

UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 1184/XC-S-1-23-11S-2023
Dated Lucknow, December 20, 2023

NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Sheera Niyantran
(Dwitiya Sanshodhan) Vidheyak, 2023" introduced in the Uttar Pradesh Legislative Assembly on
29" November, 2023.
THE UTTAR PRADESH SHEERA NIYANTRAN (DWITIYA SANSHODHAN)
VIDHEYAK, 2023
A
BILL

further to amend the Uttar Pradesh Sheera Niyantran Adhiniyam, 1964
IT IS HEREBY enacted in the Seventy-fourth Year of the Republic of India as
follows :—.
1.(1) This Act may be called the Uttar Pradesh Sheera Niyantran (Dwitiya Short title and
Sanshodhan) Adhiniyam, 2023. commencement

(2) It shall be deemed to have come into force with effect from the 24™ day of
December, 2021.
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Insertion of new 2.In the Uttar Pradesh Sheera Niyantran Adhiniyam,1964 (hereinafter
section 8A in referred to as the “principal Act”), after section 8, the following section shall be

U.P. Act no. 24 .
of 1964 inserted,namely:-

"Validation 8A. Notwithstanding any judgment, decree or order of
any Court to the contrary, anything done or purporting to be done, and any
action taken or purporting to have been taken under any provision of the
Uttar Pradesh Sheera Niyantran (Sanshodhan) Adhiniyam, 2023 (U.P. Act
no. 1 of 2023) from the 24™ day of December, 2021 shall be valid and shall
be deemed always to have been valid as if the provisions of this Act were in
force at all material times."

Amendment of 3. In section 22 of the principal Act, for sub-section (1), the following sub-

section 22 section shall be substituted, namely:-
“(1) The State Government may, by notification in the Gazette, make rules to
carry out the purposes of this Act.”
Repeal and 4.(1) The Uttar Pradesh Sheera Niyantran (Dwitiya U.P.Ordinance
Saving Sanshodhan) Adhyadesh, 2023 is hereby repealed. no. 15 of 2023

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sheera Niyantran Adhiniyam, 1964 (U.P. Act no. 24 of 1964), hereinafter
referred to as the “said Act”, has been enacted to provide for the control of storage, gradation and price of
molasses produced by sugar factories in Uttar Pradesh and the regulation of supply and distribution
thereof.

Section 8 of the said Act [as amended by Uttar Pradesh Sheera Niyantran (Dwitiya Sanshodhan)
Adhiniyam, 2021(U.P. Act no. 35 of 2021)] provides for imposition of regulatory fee on sale and supply of
molasses for captive consumption of their distillery units. The said section has been challenged by some
occupiers of sugar factories and the Hon’ble High Court of Allahabad has deferred the realisation of
regulatory fee on captive consumption of molasses by distillery units of sugar mills in certain writ
petitions.

Subsequently, sections 2 and 8 of the said Act were amended vide the Uttar Pradesh Sheera
Niyantran (Sanshodhan) Adhiniyam, 2023 (U.P. Act no.l of 2023) making all sugar factories as well as
khandsari sugar manufacturing units, irrespective of captive consumption of molasses of their captive
units, equally subject to regulation.

In view of pendency of the aforesaid writ petitions, recovery of regulatory fee on captive
consumption of molasses by the sugar mill owners for limited consumption of their distillery units was not
being possible, which was causing financial loss to the Government.

Therefore, it had become necessary to impose and validate regulatory fee on sale, supply and
distribution of molasses released from sugar industries as well as khandsari sugar manufacturing units by
implementing the Uttar Pradesh Sheera Niyantran (Sanshodhan) Adhiniyam, 2023 (U.P. Act no.1 of 2023)
with retrospective effect and to validate actions taken under it with effect from the date of commencement
of U.P. Actno. 35 of 2021 viz, December 24, 2021.

In view of the above, it was decided to amend the said Act to insert a new section 8-A for
validation and to amend the existing section 22 in order to simplify the process of “power to make rules”.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Sheera Niyantran (Dwitiya Sanshodhan) Adhyadesh,
2023 (U.P. Ordinance no.15 of 2023) was promulgated by the Governor on September 01, 2023.

This Bill is introduced to replace the aforesaid Ordinance.

NITIN AGARWAL

Rajya Mantri (Swatantra Prabhar),
Aabkaari.

By order,
J.P. SINGH-II,
Pramukh Sachiv.
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